
CENTRAL ADiINlSTR.A2TVE TRIBUNAL 

CZI.CUTTA BENCH 

No.C65 of 1999 
(O.A.622 of 1997) 

Date of order : 8.6.2000 
Present : Hon'ble Mr. D. Purkayastha, Jicial Member 

Hon'ble Mr. G. S. Maingi, Administrative Mnber 

HABI BVR RAH1AN 

vs. 
S.R. TH.I(UR & ORS. 

(EEASTEI RLY.) 

For the applicant : None 

For the respondents : Mr. P,K. Arora, counsel 

ORDER 

When the matter is taken up for orders, Id. counsel 

Mr. P.K. Arora appearing on behalf of the alleged conternners, 

suJits that they have complied with the order passed by 

0. A.No.6 22 of i99) and the refore, the cotempt this Tribunal df  

application should be disposed of. None appears on behalf 

the applicant. However, we dispose of this contempt ap1icetion 

on the basis of the submission made by the id. counsel, Mr. 

Arora on behalf of the alleged con ternners. LiberV

heto theT applicant to approach this Tribunal afresh,  

aggrieved by the deision of the authorities. 
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